14.16 hrs.
Title: Regarding issue relating to imposing of penalty on Indian cricket players touring South Africa.
SHRI KIRTI JHA AZAD (DARBHANGA): Sir, | have given a notice to raise an important issue. ...(Interruptions)

KUMARI MAMATA BANERJEE (CALCUTTA SOUTH): Sir, it is an important issue. Parliament is in Session. Kindly
allow. ...(Interruptions)

MR. SPEAKER: Nothing should go on recorda€| (Interruptions) a€, *

MR. SPEAKER: Considering the importance of the subject, as an exceptional case | am calling Shri Kirti Jha Azad
to raise the issue.&€| (Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Please speak on behalf of everybody. ...(Interruptions)

SHRI MOHAN RAWALE (MUMBAI SOUTH CENTRAL): Sir, kindly allow me to speak only two sentences.
...(Interruptions)

MR. SPEAKER: You are not a cricketer.

SHRI MOHAN RAWALE : Sir, | also played cricket. ...(Interruptions)
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MR. SPEAKER: The entire House is also supporting you.
SHRIKIRTI JHA AZAD : It is a very important matter. Only 24 hours are left before the next Match starts.
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MR. SPEAKER: Shri Kirti Azad, please conclude.
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The Indian cricket team is not only for India; it is for the whole world. All over the world, people love India's cricket
team and we love world cricket. This is the relation between India and the world. sa f@rfa # TR <o & @ #9 Wt 3
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The Board of Control for Cricket in India is an autonomous body. The Government cannot intervene in this body.
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SHRI SONTOSH MOHAN DEV (SILCHAR): Mr. Speaker, Sir, | am a very neat and clean player. Hence, | am saying
that we all agree to what has been said by Shri Kirti Azad and Kumari Mamata Banerjee. For a change, the whole
House is united on this issue. Let the message go to everybody and let a decision be taken by the BCCl and the
Government of India. The prestige of our country and our players must be maintained. This is my humble
submission to you and to the Government. This is the appeal of the whole House.

SHRI SOMNATH CHATTERJEE (BOLPUR): Sir, | believe that the feelings in the whole country are being
expressed here.

As it was rightly suggested, we have the friendliest relations with South Africa. The South African Board is
supporting us. We have no quarrel with South Africa. If we recall the team it will affect the South African players and
South Africa's image. Therefore, | feel that we should strongly condemn the clearly discriminatory attitude taken by
the match referee. Cricket is not just anybody's game; it has become a world sport. The interest that is shown is not
only inside the House but outside also. The entire country is agitated.

Let us not add fuel to the fire. We strongly condemn this discriminatory attitude. We strongly condemn the way the
fair name of the sports and fair name of the Indian players is sought to be affected. We hope that the good sense
will prevail in ICC. They will pay heed to the demands of BCCI. ICC should know that the entire country in India
stands by the side of BCCI in their reasonable demands as they have made with regard to the match referee and do
condemn the very clearly discriminatory attitude. ...(Interruptions)

MR. SPEAKER: Shri Dasmunsi, you are not a cricket player. You are a football player.

SHRI PRIYA RANJAN DASMUNSI : Sir, you perhaps do not know the first Parliamentary Cricket Club when it was
founded, Shri Kirti Azad used to give us the bowling and his father, myself and Shri Fateh Singh Gaikwad used to

play.

Sir, | just associate with Shri Kirti Azad and all the hon. Members. However, | will only make a caution. The country,
as a whole, has been fighting racism throughout the world and India is second to none to condemn any kind of
inflection and reflection of racism.

Sir, South Africa, as a nation, is not only our friend, we shall go together for many years to come. The South African
Cricket Board has rightly reflected their viewpoints, which we thank them from this House.

Shri Sachin Tendulkar is not merely a cricketer. He is our Ambassador in the world for having the fair thinking of the
young population of this country in the field of games.

Sir, | have gone through several critics' observations which have appeared in the newspapers. The way Shri Sachin
Tendulkar was personally isolated to drag into the controversy by Denness is not correct. | am not competent here
to question the technicality.

Sir, | only appeal to the Government to immediately obtain the report from the Ambassador or High Commissioner,
who is there on our behalf, and if possible, to convey our feelings in the strongest possible manner that such
recurrence in future should not take place on the grounds of caste, religion or race because there are genuine
apprehensions that since Delhi Police tape recorded the dialogue of Hansie Cronje on the match fixing, a kind of
revengeful attitude has been taken in this case. The Government should find out and should say that in this matter,
the country is one and unanimous.

Sir, we are not questioning the game, not the authority of the Board or umpire or cricket or the referee, but the
manner in which it has been done, we totally, unequivocally and unanimously condemn it. But my appeal is same as



of Shri Somnath Chatterjee's. Twice you think, if you recall the team back whether it will create problems for our
relations with South Africa. All these things must be seriously thought of. But we stand by our team and the players,
who are glorified, who are carrying our flags. | will stand by them. We are against the discrimination and we
condemn the views expressed by Denness in his newspaper reports. The whole House condemn it.
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THE MINISTER OF LAW, JUSTICE AND COMPANY AFFAIRS (SHRI ARUN JAITLEY): Sir, we have noted the
feelings which have been expressed unanimously by all sections of the House because it is the national prestige as
also the image of the game which has suffered by certain events. Certain apprehensions and views have been
expressed by the Members of the House. The BCCI has already taken a strong and clear position on this issue and
while respecting the autonomy of the sports administration, certainly | will make an effort to convey to the BCCI and
the Minister of Sports, the feelings which have been expressed by the Members of the House so that they can be
taken into consideration when they decide their stand.

MR. SPEAKER: Before we take up discussion under Rule 193, there is a small statement by the Railway Minister,
Shri Nitish Kumar.



